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O R D E R 

 
07.09.2018  After some arguments, learned Senior Counsel for the 

Appellant, on instruction, sought permission to withdraw the appeal with 

liberty to raise the issue before the Adjudicating Authority which it is likely to 

be listed on 25th September, 2018. Permission is allowed. 

  The appeal is disposed of as withdrawn. No cost.   
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 Member (Judicial) 
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